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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 42 of 2022. 

 
1. Sri Bubu Das 

S/O- Lt. Nagen Das 
Vill- Hokajan 
P.S-Biswanath Charilai. 
Dist- Biswanath, Assam. 

2. Sri Gobin Saikia 
S/O- Sri Bhadreswar Saikia 
Vill- Duerigaon. 
P.S-Gohpur. 
Dist- Biswanath, Assam. 

 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. P.P.Borah. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 25.02.2022.        
  This Bail Petition filed for the accused persons namely Sri Bubu Das and 

Gobin Saikia, u/s- 439 Cr.P.C, in connection with Gohpur P.S Case No. 12/22, 

u/s- 120(B)/420/384/468/469/465 IPC is taken up for further hearing as the 

called for case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The case against the accused Bubu Das and Gobin Saikia in brief is that 

on 15-01-2022 at about 10 P.M on the basis of a confidential information, vide 

Gohpur P.S GDE No. 342 dated 15-01-2022 a team of Gohpur Police led by SDPO 

Gohpur, apprehended the accused Bubu Das and Gobin Saikia as there was 

allegation against them that they had been along with one Anupan Nath involved 

in cheating innocent victims who visited the police station for justice and 

redressal of their grievances and that the accused used to extort money from 

them in the pretext of helping them with false promise of quick solution etc.  
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In that respect S.I Sanjay Saikia of Gohpur Police Station lodged the 

ejahar on 16-01-2022, giving rise to Gohpur Police Case No 12/2022 and the 

accused persons namely Bubu Das and Gobin Saikia, were arrested and 

forwarded to the court. Thus since 16-01-2022 they have been in judicial custody 

in connection with this case. 

 It is submitted on behalf of the accused that they are innocent. 

 It is found from the case diary that the materials so far collected by the 

I.O against the accused Bubu Das is that on 07-10-2021 one Dimbeswar Saikia 

came to Ghahigaon Police out post under Gohpur Police Station to lodge an 

ejahar and that ejahar was written by accused Bubu Das and for writing the 

ejahar he took Rs. 100/- from him. So far as the materials collected against the 

accused Gobin Saikia is concerned, it is found that on 01-11-2021 and 06-09-

2021, the accused Gobin Saikia took Rs. 500/- and Rs. 400/- respectively from 

one Sanjib Pegu and one Sangita Gogoi for writing two ejahars for them. 

 Considering these materials so far collected by the I.O against the 

accused Bubu Das and Gobin Saikia, it is found that further detention of the 

accused Bubu Das and Gobin Saikia is not required for investigation of the case.  

Hence the accused Bubu Das and Gobin Saikia who have been in judicial 

custody since 16-01-2022 are allowed to go on bail of Rs. 10,000/- with a 

suitable surety of like amount to the satisfaction of the learned Elaka Magistrate. 

      Send back the C/D.  

 


